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- “Applicant
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1e Shri $B 'Swethadri, Advocate,
Papaiah Bldg.,
Subsdar Chatram Road,
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2. Shri MS Padmarajaiah, 5. Regional Provident Fund Commisciner,
Central Govt., Stng. Counsel, 3- Rajaram Mohan Roy Road,
High Court Bldgs., BANGALORE-25,
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3. Rhe Secretary,
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Shram Shakti Bhavan,
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4. Central Provident Fund Commissicner,
9th Floor, Mayur Bhavan,
Connaught Circus, NEW DELHI-1,

Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN ,
APPLICATION NO. 170 & 171

Please find enclosed herewith the copy of the Order/Freesdm—Order

passed by this Tribunal in the aboud |said Application on 28~11-86, g
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@ BEFORE THE CENT]RAL ADMINISTRATIVE TRIBUNAL
. BANGALUR$ BENCH, BANGALOCRL

DATED THIS THE\?ETHDAY OF NOVEMBER 19 gg,

Present : Hun'bll Shri Ch Ramakrishna Rae.. Member (J)

Hon'blé Shri LyuH.8. Rego «s Member (A)

Rpplicetion No. 170 & 171/36.
|

HeS. Sedashiv S/o,
L‘:-L. Siddappa,

2ged zbout 42 yeers
residing st 80, III Main,
Kengeri Sattalite TDLH,

Seangalore~50, ‘ i foplicent

(Shri §,8.Suethadri, Advoczte )

le Union of Incie,
by ite Secretary,
Ministry of Labolr,
Shrem Shekthi Bhaven,
New Delhi=1, ‘

2. Centrel PrcuidenT Fund Commissioner,
9th Floor, Meyur|Bhavan,
Cannaught Circus,
New Delhi-1, \

3. Regionel Frovident Fund Commiscioner,
No,3, Rejerem Mohen Roy Rcad,
S8engelore-25, «ee Responcente,

(Shri M.S.Pedmarejaish, Aduccete )

The epplicetion has come up for heering before

Court toady, The Nlmpers mede the following ¢

Thesz ere writ thitions filed under Article 226

of the Constitution DF Indisz which ere trensferred

1;47’ | ...2.'.
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'by the High Court ef Judicaturs, Karnataka, te this
Blnéh under Sectien 29 of the Administretive Tribunals
Act 1985 ( as emended ) and are renumbered as applica-
tiens. The gpplicente pray thst the respondents be
directed by a urit er order in the nature of mandamus
to refix their pay with effect from 4,7.1975 and 11.2.1974
respectively in accordance with Rule 22 (C) of the
Fundamental Rules with conseguential benefit, in accor-
dance with the judgement of the High Court of Judicature,
Karnataka in W,P.No.5086 of 1978. Since both these
applicstions sre alike in facts and circumstances and
the issues to be determined are the same, we propose to

dispose of both these applicetions by a commen erder.

24 The relevant service particulers of the tue appli-
cents are tabulated as under, té facilitate referencs

et a2 glance :

Sh.E .Krishnaswamy Sh,S,Sade=-

Service Particulars ( Applicant 1 ) ( ig;;icant 2)

ARppln.Ne.170/86 Appln.Ne,171/86

Date of promoticn as
UDC I/C ﬂnd th' pay 4.7-1975 12.2.197&
fixed per month. Rs, 455/~
(ii) Date of premetien as B+7.1975 28.,8.1974
‘ HC and the pay fixed R, 485/~ Rs, 485/~
[ ] @

per month,

N8B : UDC means Upper Division Clerk
UDC I1/C mearis Upper Division Clerk In-Chzrge
HC means Head Clerk
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B The details g¢ regerde the pey scesles of the
following pertinent fhree cetegories of the posts

in the Provident Fund Orgenisation (PFO) prior to

\
and after 1,1.1973 (i.e. the date vith effect from
which the pay scales uere revised on the recommenda=~

tions of the IIIrd Pdy Commiseion) ere g below ¢

Pay Scele

S1, Category -
Woia G Past Prior to 1,1.1973  After 1.1.1373
@ = | < &>

(i) uoc 130=5=160=-3-200 330-10-380~-E8~-12~
£8-8~256-EB~8~280 500-EB~-15=-560

(ii) wuoc 1/c 130~5-160~8-200~ 425=15=530-E8~15 -
EB-8-256~E8~8~280- =550=20~500
10-300 plus Cherge

Ailouance of Rs,20/~

per month,
=15r425 15=560-20~700

(iii) HC 2;0—10-290—15-320- 424~15-500~E8=
, £
|
|

NB : The Cherge Allowence of 5020/~ pom. was disccntinued,

- UDC I/C is entructec with the cherge of a Section
cemprising 5 or more clerke for which @ monthly Cherge

Rllowence of R,20/- is| senctioned, His functions there-

\\Foru are semi-supervisory in nazture, The pey scele of

%this post was nearly ihentical with thet of the UDC prier

/to revieion of the pay| scales with effect from 1,1.1573

@S would be seen from the above tebular stztement, except
thet ite terminzl stege uss merginally higher by R,20/-

Pems As compzred to this poet, the pre-reviced psy scezle

| ..41000
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of the post of HC wes significently higher as uoulc’.‘n'

cseen from the gbove tebuler stztement, A H.C. supervises

ten Clerks or more in a Section of which he is in charge,

5. The Centrel Provident Fund Commissioner (CPFC)

in hie letter deted 13,6,1977 (Exhibit F) eddresced to
€ll the Regionel Provident Fund Commissioners (RFFCs)
declaered, thast the eppointment of UDCs I/C ( in the
revised pey scele of R,425-600 ) e&s HCs, in the revised
pey scele of &,425-700, did not involve essumption of
duties or responsibilities of grester importance, for
the purpose of Fundamentzl Rules and Supplementery Rules
(FR & SR), and the revised pey scele of UDC I/C wes

only & segment of thzt of the HC. Consequently, they
wvere directed to refix the pay of the employses ccncer=-
ned, ir sccordence with FR 22 (e)(ii) &nd not under

FR 22-c ec wse done earlier, Pursuent to this direction,
the third respondent, refixed the pazy of the first
epplicent, under FR 22(s)(ii) ot R,455 p.m. in the post
of HC w.,e,f, B8.7.1375 under hie Order deted 31,8.,1377
(Exhibit G) while he wse ectually dreuwing pay of R,485/-
Pems The pey of the second applicent wee eimilerly re-
fixec by the third respondent et R,485/- pm., in the post
of Heed Clerk under his order deted 31.8,1377 (Exhibit C)
WeB,fs 28,8.1974 wherees he uas sctuslly then drawing
pey at R,545/- p,m. and had even crocsed the Efficiency
Ber irn the post of UDC I/C in the revieed pey scele,

This order wes leter pertislly modified by the selfsame

...5.."



-5—

respondent on 3,9,1977 (Exhibit D) when the psy of
the second epplicaent wes refixed at the stezge of

R,515/= p.m., on the condition that it would tske

effect from the date of thet order, after obteining
senction from the competent suthority to cross the

Efficiency Ber.

6. Both the appchents have cited the case of
one Shri V,R,Hegds, Heed Clerk in the Office of the
RPFC, es eimiler to ﬁheirs, uho hed filed W.P.No.
6086 of 1378 in the Hich Court of Judiceture, Kernes=
teka, challenging the direction of the CPFC in his
aforesaid letter deted 13.6.1977 (Exhibit F) to

refix their pesy in the poet of HC according to FR 22

(e)(ii). The High Court is seen to hzve upheld the
writ petition and qu%shed the impugned order observing
emong other things, thst the szid order was contrery

to FR 22=c and that the petitioner wzs not given &n
opportunity to explzin his czse before reduction of

hie pey, which wes violative of natursl justice, having

Tresulted in serious civil consequences to him,.

Te The first Epplicent hec represented to the

third respondent on 1.3.1977 (Exhibit I ) to refix his

| |
! pey in the grede of HC in the light of the above judge-

mert. In reply, he was informed on 16.3.197% (Exhibit
J) thet the metter wes under exeminztion by the CPFC,

and that 2 further communicetion would follow., The

.‘060|0‘




second applicent hed similarly reprecented to the
third respondent orn 31.8,1978 (Exhibit F) end he tog
wee given & reply in like manner on 23,10.1978 »
(Exhibit G )e Both the spplicents have now come be-
fore ue for redress =¢ the thircd respondent has not
refixed their pey in esccordance with FR 22-c in the
grezde of HC in the light of the &bove judgement of the
Hgh Court of Karnstza., They al&oysg?ﬁ thet their

pey be refixec in accorcence with ER ?22=-c with effect
from 4.,7.1975 end 11,2,1974 respectively in the case
of the first enc the second zpplicents with cornese=

quentie]l benefit,

€. e heve exemined carefully the plezcdings of

both sides &s &lco the meteriel plec+d before us,

m

Itﬁs nececseery at the outeet, to study the impli-

cations of FR 22(a)(ii) znd FR 22-c uwhich heve =
crucizl bezring on these tuo epplicesticns. To

fercilitete reforence the relevent extract of thece

m

rulee is reprocucec belouw ¢

"FR 22(a)(ii) : When eppointment to the rew
post cdoee not involve such esssumpticn, he
will dreu & initiel pey the st
time—ccsle which is equel tc hieg suybeten=~
tive pey in respect of the olc peost, c1
if there it no such stece, the stege rext
belcw that psy, plues percsonsl pey equel tc
the difference, and in either cecew will
corntinue to drew thet pey until such time &s
he woulcd heve receivec er increment in the
time~scale of theclc post or for the pericd
efter wvhich 2n increment is esrned in the
time-scele of the new post, uvhichever ie
lese, But if the minimum pay of the time=
scele of thenew post ie higher then his
substentitve pey in respect of the olc post,

he will drew thet minimum &s initiel pay;"



"FR 22-c : Notwithstanding enything conleined

in these Rules, uwhere & Government cervent hol-
ding & post in & substentive, temporary or
officisting cepacity is promoted cor eppointed
in & substentive, temporary or officieting
Cepacity to enothIr puet cerrying duties end res=

ponsibilities of ¢rezter importence then those

ettaching tc the post held by him, his initiel
pey in the time.scele of the hicher poct ehell
be fixed et the stege rnext above the pey notionally
errived et by increzcing his pay in respect of
the leuer post by one ircrement et the ctteoe et

whigh such psy hee zccrued ¢

Rrovice thet |[the provieicns of thie rule shell
not espply where & |Covernment servert haolcing &
Clsse I pust in & |[substentive, temporery or offi-
cieating cepecity is prometed or sppointed in =
Substantive, temporery or officieting cepecity
te & higher poet (| vhich ie =2leo & Clees 1 pest
end carries 2 time=scele of pey with the minimum
more than &.1,500;)

Prcvided further thet the provicsions of sub~
rule (2) of Rule 301 shell not be epplicsble in
eny cese there the initiel pey is fixed uncer this
rule :

Frovicec zlsc| thet where & Government servant

is, immecdietely befor: his promotion cr sppoirt-

“

mert to & higher post, drezuing pey et the meximum
ef the time-ecele of the louwer post, his initizl
Pay in the time-scele of the higher post shell

be fixed et the stege next ebove the pey notiocnally

arrived a2t by increessing his pey in respect of the
lower poet by &n enount equel to the lzst incre=-

ment in the time=scele of the louer poet

Froviced thet if & CGovernment servent either=-

(1) hes previously helcd substentively, or officisted in-

| ...8..l
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&
(i) the szme post, or

(ii) @ permenent or temporsry post on the
seme time-scale, or

(iii) @ permenent post other then & tenure
post, or e temporery post (imcluding
@2 post in e body, incorporeted or not,
which is wholly or subsetentially
owned or controlled by the Goverpment)
on en identicel time=sczle ; cor

(2) is eppointed eubstentively tc & tenure post
on & time=sczle identicsl with thet of znother
tenure pcet uwhich he hee previously held sub-

stentively or in uwhich he hes previously offi=-

cieted;

ther provisoc to F.R.22 shell apply in the metter of the
initiel fixestion cf pey end counting of previcus service

for increment,

EXPLERATION, = In this rule, the exprecseion "Clases I
hee the mesning esesigned to it under the Centrel Civil
Services (Clasecificetion, Control and Appezl) Rules,
1965, "

9. The lezrned counsel for the recpondente submits
thet the pey of the first applicent ir tk: pést of

UBC I/C was fixed under FR 22=C zt the stege of R,455/-
Pems GNn 4,7,1975, constequent to the pey scele of this

pcst heavirng been reviesed ee¢ R5,425-15=530=E£B~-15-560~20~600
with effect from 1.1.1573 s recommended by the III rd

Pay Commission, The applicent wes subeequently egppointed
to officiete 2¢ HC with effect from B.7.1975 i.s. just

4 deys efter his promotion se UDC I/C. At thie time also,
his pey wee fixed at the stage of R,485/-p.m., with effect

from 8.7.1975 in the post of HC in the revised pzy scale
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of R,425-700 by aepplying FR 22 C, Since the pey of

m

the firet applicent wee thus fixed twice, according
to FR 22C berely wvithin four days, the mastter ues
reexamined by the CPFC, who directed, thet his pay

be fixed esccorcdiro to FR 22=C {end not under, FR 22 (&)

(ii)Jen his eppointment to the post of HC, =zs the
eppointment to this poet from thet of UDC I/C’did rot
involve gssumption of duties end recsponesibilities cf
greeter importance, for the purpose of FR 22~C gnd
the pay sczle of the ppst of UDC I/C et revised, uze

only & segment of thet| of the poest of HC.

1G. The szme contention is edvanced by the counsel

for the respondents in respect of the second epplicent.
Hie pey ee UDC 1/C ues re-fixed under FR 22=C with

reference to the louer| pecet of UDC, s8¢ the former post

involved assumption of| duties and recsponsibilities of
gragter iﬁportancv, but sc far his eppointment to the
poet of HC wss concerngd,hic pey weze re~fixed under

FR 22(a)(ii). The other eroument put forth by the
counsel for the responfdents was, thet the poet of UDC
1/C wee an ex-cadre pogt snd sccercing to the Employees
Provident Fund (Staff zrd Conditians ef Service)
Regulations 1962 (Regulations, for ehort), it wes not

in the feeder channel for promotion to the post of HC.

The follouwing ie the relevent evtrsct of these Reguls-

tione:
\

\

=Y

: “ 00010 LRI I
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THIRD SCHEDULE

¢

Poste to be re-
Sl. Post served for deptal.

Na pramotion.

Next lower grace
from which pro-
motion is to be
made

4 Hezsd Clerks 75%
(Regionel
Offices)
25%
\\
1\
.::‘\
I

Promotion of UDCs
and Stenogrezphers
{(Junior) serving

in the rsespective
regions on the besis
of seniority subject
to the rejection of
unfit,

Promotion of emplo-
yeece serving in the
Heedquerters end

" Recisnel O0Ffices on

the basic of & gueli-
fying exeminetion
recstrictec to thoce
who have rencered not
lece then three yezrs
service s UDCs inp-
cludirg Stencgrephers
(Juricr) end huo are
not more themn 40 yeerc
cf age on the 1st cay

of Jenuery of the yeer
in which the exeminztion
is held, feiling uwhich
by direct recruitment,
Providecd thst the ve=
cernciec felling in the
quote of 25% referred

to sbove shell first

be fillec by promction
of employees from the
respective Regionel
O0ffices who have succ-
ecsfully competed in

the examinetion end to
the extent such emplo-
yees from thsz recspec-
tive Regionel DOffices
ere not sveileble for
promotion ezgeinct the
gveileble vecencice in
any recruitment yeer,
eny tuch vecercy oI
beceancies, g the cese
mey be, =hell be filled
in by promction of em=—
ployees serving in the
Heacdguerterse encd other
Recionsl Officeze who
heve succecesefully com=
peted in the seaid
exzmination,



® (1) (2) (3) (4)

PI‘L_,UJ.C'L" further thst in-
ter-seniority GF the suce=
eesful cfh*lda

co eppoint
=ed from the czme eyemine-
tion, whether from smonget
the successful employees of
t“r Regionel Offices or the
itedquertere Office chall
br determined sccording to
the merit on *the bezeis of
merke cbteine-
144 The ccunsel for the recpondents submite that for

the charnel of promoticr to the post of H.C., Hr further

frcm the

7}

-o-l:_-ooo
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Union Ministry of Home Affzire, the pey of the
epplicents was erronecusly fixed in the poet of
HC under FR 22-C with rsfererce to the pay drawn
by them in the ex-cecre post of UDC I/C and the

incremuents suthoriecd provisicrelly in thet post,

Thie wee leter rectified on the instructione iecued
by the ezic Minic try on 8.2.1379,.
13, The counsel fur the respondents further

contends thet the poct of UDC I/C being en ex=cecdre
poel end rot in the line of promation to the pocet

of HCy, the eppointment of the epplicante to the post

of UDC I/C it not e promstion for the purpose of

fixetion of their pev under FR 22=-C,
r P

14. It eppeere from the contentions of the councel
for the reep ndente, thet ihe epplicents ere ineligible
for the benifit of PR 22-C in regerd tc fixeticn of
their pey on their sppeintment to either postes nemely
UDC I/C end HC. As the picture presented Lo us ceeme

neceteery to ctlezr the mist by

[N
m

hezy, it

Y g
T - P : n - . ~f_ ! e s - o
the pertinert rules viz FR 2Z(e)}(ii) entd

-h

the rgot

Q

-

FR 22-C, on which this cece crucislly rects

15. F plein reeding of FR 22-C reveczls, thet
regerclece of the neture of tht post held or from which

appointed to the next post i,

>

« whether in 2 substentive,

eting cepecity, the applicarte ere

[

temporary or offic

...13'.‘.'I
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entitled to incrementzl bsnefit under that rule
provided,thc post to which they ere eppointed
cerries dutiec and‘respcnsibilities of greater
importence then thgee stlzched to the post held by

them ecezrlic

v |

R éhe context of this Rule, it needs
tc be determinec, gec to whether the tuo poets in

question nemrly thdt of UDC I1/C end HC, carry duties
end responeibilitige of grester importen £ compe-=

ce
rec to thr poste immediestely belou them Among cther

thie &ére, the very [nelure of the pzy scele of the
pcete, the nesture gf the dutice invelvecd, the mocde
of eppointment znd |[the extent of supervicsory ccntrol

- L - . M
exercised over the ministerzsl percscnnel, Pere

5.1 1{3), Chepter |IV of the Employees Provicent

Fund Menuezl,laye duwn the follouing yerdstick for
the erection of pogte of HCe and UDCs I1/C in &
Regicnal Office, |
|
Sl,No. Cctegary cf Foet YerdstickPrescribed
_Cr‘. ‘ (2 _(53
|
(i) HC For & Sscticn of 10
Clerks or more
|
|
(ii) Loc 1AC, with For & Section of 5
Cherge ARlloue- clerks end sbove.
znce of RK,20/-
Pe Me
16. Prior to 1411973 it cerried & Cherge Rllouence

...I'14...
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g % OSC-J\-\/f\t-

of ,20/=p.nis cstensibly of the higher workload e’! ,
responeibility involved, ss compered toc the post of UDC,
Even the pre-revicecd pey scele of thie post, 6 uwes not
exzctly identicel with thet of the UDC es ite terminel
stzge wes higher by R,20/=p.m. Afier 1,1.1973,the

L

pey scele of thie poet wee revieed to [,425-5600 which

™

ctly hicher than thet of UDC, which wes

B
m
rn
CL
[WH
m
ot
[
3

revived tc R,330-560. Vivwed in this context and
tekirg ints sccount the feot . thet e UDC I1/C exercices

& ove while

m
r

eupervieion over & Section of 5 Clerke &n

UBC hee ro such supervisory function, it ie azpperent

n

thet the potst of UDC I/C ss compered to thzt of the
UCC,cerriec duties gnc reeponeibilicies of gregter

importence, so tc ettrect the provieions of FR 22=-C

for the brnefit cf firetion of peay,in the event of

he)

eppointmenrt from the poct of UDC to that of UDC I/C.

17 Bn & similer enslooy, it cennot be geinsszicd
thet the post of HC se compered to thet of ULDC I/C
cerries dutice end responsibilitiec of grecter impor =
tence, The reovised pey scele of R,425-700 of this

L €gid to be wholly identicel with that

,f54425-600, ¢& the terminzl etege i
r. & Fe L

L mucn &f N,100/~pemgq enc the stage

the tffe€ciency Ber, it cerlier i.%. et

Begices s HC exercices wider supervisory control zs

)
compered to UDC 1/C, ir thet, he supervises & Section
of 10 Clerks end marc)uhile e UDC 1/C supsrvices the

work of only 5 Clerke &rnd sbove, It is, therefore,

....15C..
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evident, thet the poct of HC cerriee duties and
responsibilities of grezter importsnce than thst of
IDC 1/C and coneequently en incumbent appointed to
thie poct, from the post of UDC I/C ic entitled to im-
crerental benefit for fixetion of his pey in terms of
FR 22=C,

|
1B. The councel folr the respondents contends, thet

t in

o

the poct of UDC I/C beling en ex-cudre one, ic n

the feeder chennel for promeotion ts the post of HC

and therefore,whern en incumbernt heldino the pest of UDC

I/C ic oppointed te thit of HC, hie pey in the lztter

post,neede to be fixed under FR 22-C,uith rrference te

his pey in the post of UDC uwhich ie in the feeder

chernel of promotion. On the other hand, the counsel

plesce, thet cince the pey scele of the post of UDC

I/C ic & eegment of thet of the post of HC, both thess

posts are eguivelent end therefure g persor holding the

poet of UDC I/C eppoirted ¢ HC, casnnot cleim incremen-~

tzl benefit under FR ?%—C, fer fixation of his pay. If

the post of UDC I/C ie ern ex-cedre post, e contended

by the counsel for the respondents, we cernot cemprehend..

et to how he cen deem it to be equivelent to the cedre
ﬁf““‘\_ poet of HC with ite pey eczle forming e cegment of it,

N\

.ﬁapert from the fact, thet for the ressons afcresteted,

@ x : :
o ke zre of the view, thet the post of HC cerries duties

{ &’ : ! / - - 3 . { 3
\§, Sl @nc responsibilities of] grester importence es compared
et " /,‘/‘a"

\
to the post of UDC 1/C. To ue thie line of srgument

by the counsel for the recpondente seems fellzcious end

.

é \\A‘ seelbeaus

equivecsl,
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19. In the cese of the cecond epplicent,the ccunsel
for the recpondents contencde thet e he helc the poet
of UDC I/C for e period of berely four deys from 4.7.1975
to 7.7.,1975,in which he wes eccnferred incremental
beriefit under FR 22-C while fixing his pay, he ceznrot
claim the ceme benefit zgein,on hie eppointment to the
poet of H.C., &t thic would be tantemount to giving
him double bepefit, UWe ¢c¢ uneble to zppreciste the
velidity of thiec contention, It is strznge =¢ to houw

the cecond epplicent wes appiinted by the respondents

s

to the ex-cedre poet of DC I/C, for only four cays
ineteed of zppointing hir direct te the post of H.C.
stbject to eligibility end suitebility of the zpplicant
fer thie post, Neverthelece, heving once appointed,

1/C despite the zbaove

0

the epplicant to the poct of UD

S )
o

circumestancss, it ic obligatdfg&for the respondents -

to echere to the principle of fixetion of pey under the
rulse, uniformly. We heve elreedy expressed sgrlier,

for the rezcons steted, thet the post of HC eerries
dutice end reeponsibilities of grester importence as
comperec to thet of UDC I/C end es czuch,in our vieu,

the cecorcd epplicent ic entitled to the benefit of Rule
22=C for fixetion of his pey in the post of HC with
reference to the pey cCrezwn by him in the post of UDC 1/C,

whetever be the durstion for which he held thie post,

20, Thr retic of the decicisn of the High Court of
Judiceture, Kernsteks in Writ Petition No.5085 of 1978

Filed by Shri V.R.Hegde, cited by the epplicente, as
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o ® releting to their cpse, they being eimilarly

circumstanced,seems| to eccord with our reasaoning

@nd conclusion in this cese, Leerned Councsel

for the rnspondfnts‘houaver,u:hem&ntly contends, thet &
eforeceid decicion,suffers frem legel infirmity

epert from the fect,thet it is net binding on this
Tribunel, enc therefore, ue mey tfing to beer & ce nove
exeminztion of the mettor, While the decicion of

the High Court of Keérnetee mey not heveabinding

effect on ug, ze submitted by the lrerned councel,

we ere not percsyeceg tu zccede to hie contention,

g

g the twc spplicerts in thece tuo epplications, zre

r

[

cumetemccd

0
Fre
=1
Jute
[
M
=

y €1
wiit perition filed|by whem wee decicded by the High

Court of Kerpotoke, | Wr ore

give effect tc the grireciples enuncisted in the
decicion referred tg sbcve, lest this chould result

in invidious discrimircztion betueen Shri V.S5.Hegde
crn the one hend end |the epplicernts on the other,

_ Ao o W
__t L{Z.E_‘LL;‘L‘IF .

21 In the resullt we mek: thes following order.
/.
(i). The eppuintmantes of both the
epgpllicente from the poegt of UDC

\l

] T
irgt tc thet of UDC I/C and
thereafter,to that of the HC
;}\ erc deemed tc be of the nature
of promoticn s¢ thry enteiled

essumpt of cdutice #nd res-

I

ion
pongibiliticec of greeter impor-
L

ompeTed to the corres-—

i

00018....
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ponding imnedistely lower posts, from

which they uwere sc promoted, We therefeore
direct the recspondents,to refix the pay

of the spplicents in the poete of UOLLC 1/T
ernd HC ir 2ccordence vith FR 22~C and grent
them concequents! benefit, within s pericd
2 mcnthe fron the cdete of receipt of

of
this

Q0
L

der,

Ir the Teeult, the epplicetions are elloved
ge indiceted ebcve, Wy Cirect the parties

toc besr their oun coctse,

’ . - 1 A
Sy : N
"J

; /”‘_T(_‘ '
MEMBER (A){R) 2™ *° EMBER (3)
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